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(d) what steps are being taken to 
improve and rectify the defects of 
Cochin Phase II and when the plant 
is likely to be commissioned for pro
ductions?

THE MINISTER OF PETBOLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to (d). 
Cochin Phase-II Project of FACT con
sist of three major plants viz.

(1) Sulphuric acid plant;

(2) Prosphoric acid plant; .̂na
(3) NPK plant.

Sulphuric acid plant and phosphoric 
acid plant have been successfaily com
missioned and are presently operating 
satisfactorily. The Company has also 
been able to operate successfully the 
NPK plant for producing NPK ?• rmu- 
lations 28:28:0 and 18:46:0. However, 
certain difficulties were experienced m 
successfully operating the plant fcr 
production of NPK 17:17:17: formula
tions. The company has obtained ex
pert advice from the foreign oolhibora- 
tors viz. M/s, Davy Power Gas Com
pany, US and modifications found 
necessary are being carried out. F.\CT 
have only to meet the expenditure for 
the expert expatriate personnel rent 
by their foreign collaborators at their 
request in accordance with the terms 
of the technical contract with thcni.
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construction of West Coast Konkan 
Railway

•747. SHRI EDUARDO FALEIRO: 
Will the ^vlinister of RAILWAYS be 
pleased to state when will the work of 
construction of the West Coast Konkan 
Railway line begin and when is it 
expected to be completed?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): The 
Railway Ministry has taken up the 
question of the construction of Konkan 
lir.e with the Planning Commission 
and their clearance is awaited.
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Adoption of Children Bill

•748. SHRI D. B. CHANDRE 
GOWDA:

SHRI SUKHENDRA SINGH:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether it is a fact that the 
Indian Council of Social Welfare has 
urged the Government to consider the 
early passage of the Adoption of Chil
dren Bill; and



57 WHUen Answers SRAVANA 11, 1899 (SAKA) Written Angvoers 58.

(b) if so. the reaction of govern
ment thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS: (SHRl
SHANTI BHUSHAN): (a) Yes, Sir.

(b) A son of a Head clerk Com
mercial and one retired Statistical
Officer are working w'ith the Society. 
The intention to collect official secrets 
and documents could not be substan
tiated.

(b) The matter is under considera
tion of the Government.

Removal of OfQcial Documents by 
Railway Employees

5690. SHRI BATESHWAR HEMB- 
RAM: Will the l\lini,ster of RAILWAYS 
be pleased to state:

(a) whether it has been brought to 
the notice of the Government that some 
of the unscrupulous railway employees 
are systematically removing official 
documents and selling them to the 
Secretary, Railway Station Porters’ 
Cooperative Labour Contract Society 
Ltd., Allahabad, who in turn is using 
their photostat copies for blackmailing 
other Labour Cooperative Societies 
and individuals;

(b) whether certain retired railway 
officers and sons and relatives of rail
way employees have been employed 
by the Society with a view to collect 
official secrets and documents;

(c) •'.vhethsr any enquiry has been 
ordered by the Government in this re
gard; and

(d) if so, the results of enquiry?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
It is not a fact that some railway em
ployees are systematically removing 
official documents and selling them to 
the Secretary, Railway Station Por
ters’ Co-operative Labour Contract 
Societies Ltd., Allahabad. However, 
two identical complaints have recently 
been received stating that copies of 
official documents had been passed on 
to the Secretary of the aforesaid 
Society by the Railway employee.

(c) Yes.

(d) The allegations for passing on
secret documents to the Secre^sry
Railway Station Porters’ Co-operative 
Labour Contract Society Ltd., Allaha
bad have not been substantiated.

Overbridge at Level Crossing of 
Rayagada Town

56C1. SHRi GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry received 
any proposal by the Government of 
Orissa to share the cost of construc
tion of overbridge on level crossing of 
Rayagada town (South Eastern Rail
way);

(b) if not, whether his Ministry 
askod the Government of Orissa to ■ 
send such proposals which are pend
ing since long; and

(c) what is the present position of 
the over-bridge?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
No proposal has been received by the 
Railway from Orissa State Government 
for the construction of a road over
bridge in lieu of level crossing at Raya
gada, on cost-sharing basis.

(b) and (c). The State Government 
was asked by the Railway in February
1974 and July, 1975, to sponsor this 
proposal and agree to bear their share 
of cost for the construction of road 
over-bridge as per extant rules. State 
Government however, advised in April, 
1976, that due to paucity of funds they 
have no proposal to take up construc
tion of the road over-bridge at Raya
gada in the near future.




